'MINUTES OF THE MEETING No. 3/11 dated 21.4.2010(held on 22.4.2010)_UNDER THE CHAIRMANSHIP OF Shri V.K Srivastava, Addl. DG

‘The Commitee first considered minies of the ALC Meeting No.2/11 for ted the same y
Case NoM-17 M/ Kunar Adbesive (P) Lid,
31 1) F.No.01/83/50/1289 /AMO9/DES-IV
Dated 21.4.10 (heldon | RLA F.N0.02/24/402267/AM09
2242010) Lic.No.0210123187 dated 13.2.2009
2)F-No.01/83/50374/AMI0/DES- IV
RLA F-No.022440,080/AM10
Lic.No. 02101301 18 dated 7.8.2009
“The Commitee consilered the case as per agenda. f DIPP forwarded the Vide their U.O. No.Nil dated 21.4.2010 stating that simir case have akready been approved in ALC M.No.16/87 dated 25.7.2007 and recommended o ratify the ficences on the repeat basis. In view of this, the Commitee deckled to approve the  cases as under:-
Export ltem Qty. Tnpor Tiem
‘Synthetic Rubber Based Adhesie | 50.000 | 1. Synthetc Rubber 6977Kg
Bonding Type (Solid content Lier | Chioroprene
22+/-1%) containing Chloroprene | (45,000 | 2. Para Tariary Buyl Phenol | 1942 Kg.
Rubber Min 15.2% Keo) 3. M: Oxid 971Ky
RLA 4.7 of HBP as per NORMS COMMITTEE.
Case No 1§ M/'s SMI Coated Products (P) Lid, Murbai
NCNo3/I F.No.0OI/S83/50/117 /AMO7IDES-IV
Dated 21.4.10 (heklon | RLA F.N0.03/95/40/1 S0/AMO7
224.2010) L 310378846 dated 4.5.2006
“The Committee considered the case as per agenda presentative of DIPP forwarded the written conments vide their U.0. No.Nil dated 21.4.2010 stating that similr case nALCM. o ratiy the eences on the repeat basis. In view ofthis, the Committe deciled to approve the case as applied for taking cue fom

SION-A-2866. However the description of export tem shoukd be amended to read as under:-

“Self Adhesive Paper (175 GSM+/-10%), Adbesive coating weight of 20 GSM/Sqm. made out of thermal paper and silcon paper”

RLA 4.7 of HBP as per NORMS COMMITTEE.
Case NoM-19 M/ Intermational Prin-O-Pac L1d, New Deli

NCNoy/I F.No.0I/82/50/673 /AMOS/DES-IV

Dated 21.4.10 (hekl on | RLA F.No.05/88/40/84/AM0S

2242010) LicNo.0510129143 dated 16.6.2004

“The Committee considered the

s as per agenda . The representative of the DIPP was present nthe meeting. As per written comments dated 21.4.2010 offered by him the Commitee decided to allow the addiional mport tem as under in additon to the tems allowed as per SION A-1579 i the decision tzken in M.No.23/82 ALC-12004 dated 22.9.2004. =

Paper 115 GSM +_10% - 1,08 sq. meersq,

export
RLA concemed may para 4.7 of HBP as per NORMS COMMITTEE.
Case No M-20 M/ Intermational Print-O-Pac Lid, New Del

F.No.01/83/50/867 /AMOS/DES-IV
Datcd 21.4.10 (heldon [ RLA FNo.05/24/40/363/AMO8
22.42010) Lic:No.0510207018 dated 31.7.200°

‘The Comumittee considered the case as per agenda and deckled to approve the case as per written comments of DIPP forwarded vide their U.0. No.Nildated 2142010 as under-

Export ltem Qv [lmport tem Q.
Muli colour prined | 1 Kg | 1. Rel. Paper Board/Art Board/White | 1.10 KK content in
laminated cartons made coated of relevant GSM export
out of paper 2. Polyester Fim (10-12 Microns)
board/Card Board with 1,05 KgK g content in
ler 3. LDPE Granuks export
1.10 KK content in
4. Printing Ink (Rel) export
5. GumiGue 1% of FOB vake.
6. Graphic Art FilmP S Aluminiom | 0.01 Kg
e (1 Upto 1% of FOB value.
RLA concemed may take 4.7 of HBP as per NORMS COMMITTEE.
Case No M-21 M/ Dorf Ketal Chericals () Pyt. Lt Murbai
NCNo3/I F-No.O1/83/50/883 /AMO9/DES-IV
Dated 21.4.10 (hekdon | RLA F.No.03/94/40/608/AM09
2242010) Lic.No.0310493807 dated 11.11.2008

‘The Commitee consilered the case as per agenda . The representative of the Deptt. of C&PC(Chem.Div.) present nthe meeting and as per writen comments vide U.0.No.14010/50/2006-ChiIl dated 22.4.2010_offered by him the Committe decided to enfance the import quanty s under

Import Item
As Approved by NC

The quanity and other description mentioned in the minutes of ALC M.No. 1/83-ALC-12009 dated 142009 wil remain the same.

RLA concerned s para 4.7 of HBP as per NORMS COMMITTEE.
Case NoM22 M/ Dorf Ketal Chemicals (1) Pyt Lid, Munbat

NCNoI1 F.No.0183/50974 AMOI/DES-IV

Dated 21.4.10 (hekdon | RLA FNo.03/94/40/661/AM09

22.42010) Lic:No.0310493807 dated 11.11.2008

‘The Commitee considered the case as per agenda . The representative of the Deptt. of C&PC(Chem.Div.) was present i the meeting. As per writlen comments vide U.0.No.14010/50/2006-Ch.II dated 22.4.2010  offered by himthe Committee decded to enhance the import quantity as under -

mport Item Erom Quantit To

As Approved by NC

q other ALC M.No. 1/83-ALC-12009 dated 1.4.2009 will rerain the same.
RLA concemed s para 4.7 of HBP as per NORMS COMMITTEE.
Case NoM-23 M/ International Print-O-Pac Lid, New Dehi
NCNo.3/11 F.No.01/83/50/153 /AMO9/DES-IV
Dated 21.4.10 (heldon | RLA FNo.05/24/40/859/AMO8
22.42010) Lic:No.0510216255 dated 12.2.2008
The C the case as per o the case for one weeks for wants of comments fiom the DIPP. Accordingly the case may be re-listed on 5.5.2010.
CaseNoM-24 M/sNR Agarwal Inds. Lid, Mumbai
3 F.No.01/83/50/1058 /AMO9/DES-IV
Datcd 21.4.10 (heldon | RLA F.No.03/95/40/1263/AMO§
22.42010) Lic:No.0310496931 dated 8.12.2008
The  Commitee  comsidered  the  case as  per agenda The  representa
ive
ofthe DIPP was present inthe meeting. As per writen comments dated 21.4.2010  offered by him the Committee decided to correction in the description of import item as under
From
SBR Latex DL 611
To
Latex DL 611

“The quantity and other description mentioned inthe minutes of ALC M.No. 15/83-ALC-112009 dated 8.7.2009 wil remain e same.

RLA d may take para 4.7 of HBP as per NORMS COMMITTEE.
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CaseNoM-25

M/ Eastern Petrokeum (P) Lid, Mumbai

NCNo/i1 F-No.OI/85/5047 /AMIO/DES-TV
Dated 21.4.10 (heldon | RLA F.No.03/94/40/18/AM10
2242010) L 3.6.2008
The C. the case as per w© he case for one weeks for wans ofcomments fiom the Deptt. of C&PC(PC Div.) Accordingly the case may be re-listed on 5.5.2010.
Case No M-26 riscs, Delhi
NCNo3/I F:No.01/83/162/1291 /AMIOIDES-IV
Dated 21.4.10 (hekd on
2242010)
The C. the case as p © the case for one weeks for wants of comments from the Deptt. of C&PC(Chem Div.) Accordingly the case may be re-lsted on 5.5.2010.
Case NoM-27 M/ Zenith Metaks, Kokata
NCNo3 F-No.01/83/162/17 /AM11/DES-IV
Dated 21.4.10 (held on
224.2010)
“The Committee consilered the case as per agenda and decided to case for one weeks for T from the Deptt. of C&PC(Chem Div.) Accordingly the case may be re-sted on 5.5.2010.
Case No M-2§ M/ Intermational Print-0-Pac L1d, New Deli
NCNo3 F-No.01/82/50/2007 /AMOS/DES-IV
Dated 21.4.10 (heldon | RLA F.No.05/88/40/448/AM0S.
224.2010) Li dated 3.9.2007
“The Commitee consilered the case as per agenda . The representative of the DIPP was  present in the meeting. As per written corments dated 21 42010 offered by him stating that the fcence has been ratified as per SION A-1579 but one of the import tem Vamish d under the said SION. the Vamish as import tem in additon to SION A-1569 as under:-
Relevant Vamish =10 gm per book

‘The quantity and other description mentioned in the minutes of ALC M.No. 37/08 dated 19.12.2007 will remain the same.

RLA concemed

para 4.7 of HBP as per NORMS COMMITTEE.

Case No M-29 /s Tntermational Prin-O-Pac Lid, New Delhi
NCNoy/I F-No.01/82/50/1270 /AMO4/DES-IV
Dated 21.4.10 (heldon | RLA F.No.05/88/40/519/AM04.
224.2010) L dated 31.7.2007
The €. the case as per agenda and decided to for one weeks for Feomments from the DIPP. Accordingly the case may be re-listed on 5.5.2010.
Office of Directorate General of Foreign Trade
NewDelhi -0
Para 4.7 Decision(DRAFT)
MEETING NUVBER 3/83-ALC1/2010 MEETING DATE :21.04.2010

[Cove Moo/ 0m3-ALC2008 [ s s casen s ]
I Qe 013,050 00638 ANITS [ oA |  ——
joros 2008

et No Dt FEALCU2010 Status:Cae Deferred
[21042010

[Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the Spices Board. Accordingly the case may be re-lsted on 19.5.2010.

[Cone No:2S AW RI-ALCH 2009 [

Status:Case Approved

Nieet No D3 S ALCU2010
21042010

[FQ e 0183 05000909 ANTTO Hm Fie 40N AMOT Hlx NoDate B0 ‘ln«a Dute
2032009
[Decision : The Commitee considered the case as per agenda and deckled 0 approve the case as per writen comments of DIPP forwarded vide their U.O. No.Nildated 2142010 as under-
Export liem Q. Tmpor ltem Quy
i ‘Whit Printing Base | 1.00MT | 1. Wood pup 0772 MT
Paper 2. Catonic Starch 0.00368 MT
3. Melamine Formaklehyde Resin | 0.00275 MT
4. Titanium Dioxide. 0.1597 MT
5. Kraft Paper As per packing policy
RiA action under Para 4.7 of HBP as per abowe decision of NORMS COMMITTEE,

[Case No:2/40/83-ALC12009 I 0N [Meet No/Date3 85 ALCI2010. [Status:Case Deferred
I Ny

3 [HQ File 013 0500756 AT Hm File 3324 G000 AM 100 Hu NoDate 310013658 umwm: 052010
10452009

[Decision :The Committee considered the case as per agenda and decided to the case for four weeks for wants of from the firm to the D/L issued on 11/3/2010 by Dept._ of C&PC (ChemDiv.). Accordingly the case may be re-lsted on 19.5.2010.
83-ALC12009 ‘Pmy ‘Mcm No/Date:383-ALCT/201 ‘s
032010
s [Ty [DeNo D 1010035370 [DeferDate:1905 010
409200
[Decision :The Committee considered the case as per agenda and decided to the case for four weeks for from the Spices Board. ) may be re-lted on 19.5.2010.
[Case No5/28/83-ALC12009 [ eSS USRS D HMcm NoDus 3R ALCU00 ‘ Status Case Deferred
21042010
s Qe 01783 050 00553 AMTOY Hmn\c R [DeNo D 010035371 ‘luc:uu.m 0200
4092009
[Decision The C he case as per © the for fomthe Spices Board. el may be re-fted on 19.5.2010.
[Case No.9/40/83-ALC12009 H!‘uny NaneETDUPONT INDIA FVT LIMITED HMw NoDated/8-ALCI010 ‘ [Status:Case Approved
21042010
HQ File 0183 050 063 AM 10 HxLAn\c SO0 AMITY ‘L:N»un: S0 ‘llkrmrl}nlc
16102000
[Decision : The Commitiee considered the case as per agenda and deckled (0 approve the case as per Wien conments of Deptt. of C&PC(Chem.Div,) forwarded vide their U.0. No. 15022/3/2008-Ch.1l dated 142010 as under:-
o Exportltem Quy. TnportTtem Q.
Cuze M§ 72% WP | 1 Kg T. Cymoxani Technial 95% | 0.0824 Kg|
(Cymoxanil 8% + Minimum a.j
Mancozeb 64% W) 2 Mancozcb Techical (on | 0.653 Kg
100% i bask)
RLA ssary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
‘Cnt NoA/SRSALCI2009 [ mesSTHTE USRS LD HMm NoDue3REALCU00 ‘ Status Case Deferred H
21042010
J ‘uomm OS000SG AN qun\: T AN [ No D 1010035792 ‘llkrnu-x: 0200 H
2210209
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[Decision :The Commitee considered the case as per agenda and decided to defer consileration of the case for four weeks for wants of comments from the Spices Board. Accordingly the case may be re-listed on 19.5.2010,

e BEALCI2009

3 110 e 0153 050 00568 AN

et No Dt -ALCL20
[21042010

‘ 5

Hm e 1024 G0 00TV AM 10

e No Darei 1010035785
(22102000

‘lnere- Date19.05.2010

[Decision :The Committee considered the case as per agenda and deckled to defer consideration of the case for four weeks for wants of comments from the Spices Board. Accordingly the case may be re-lsted on 19.5.2010.

@ RSALCIZ009

o [FQ File 0153 050 00569 AMTO

[Meet No Dater3 55 ALCL20
21042010

‘ 5

Hm e 1024 G0 B0 AM 10

[Le No Dare 1010035790
(22102009

‘lmm Date19.5.2010

[Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the Spices Board. Accordingly the case may be re-lited on 19.5.2010.

[Case No:6/36/83-ALC12009

|

o [HQ File 0153 050 00667 AMT01

[Meet No/Date 85 ALCI2010.
21042010

‘ Status:Case Deferred.

Hm il 0523 G0 B0TYAM 0.

[ No Dares 0253015
20112009

‘lm Datci9.5.2010

[Decision : The Commitee considered the case as per agenda and deckled to.

r tvo Dlo C&PC (PC.Div.). ngly the cas ~lsted 0n 5.5.2010.

[Case Nos1/48/83-ALC12009

[Pary Name TARAK CHEMICALS PVT LTD

[Neet No/Date 85 ALCI2010
21042010

‘ Status:Case Approved

Hm

[GeNor
20112009

‘lbdn Date

[Decision : The Commitee considered the case as per agenda and deckled o approve the case as per_ writen comments of Deptt. of C&PC(PC.Div.) orwarded vide their U.O. No.46011/14/2010-PC.1I dated 21 42010 as under-

. Export tem Q. Tpor Trem o,
Oil Sokibke Demulsifer | 1 Kg 1. Product — 1047 0.100Kg
(SOT 1098) (Polypropykene Glycol
2. EPX-555 (Phenol 0200Ke
Formakdehyde Resin Ethoxyhtc)

RLA ury action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

[Case No:248/83-ALCH2009

H!‘my Name TARAK CHEMICALS PVT LTD

PR
|

‘ [Status:Case Approved

FQ File 0133 050 088G AN IO Ty [DeNo [befer Date
12009
[Decision : The Commitiee considered the case as per agenda and deciled (0 approve the case as per Writen conuments of Deptt. of C&PC(PC.Div.) forwarded vide ther U.O. No.46011/1422010-PC. 1 dated 21.4.2010 as e
" Q. Inport ltem Qi
Oil Sokibke Demulsifer | 1 Kg T. Product — 1047 0.100Kg
(SOT 1098) (Polypropykene Gilycol
Ethoxyhte)
2. EPX-555 (Phenol 0200Kg
Formaklehyde Resin Ethoxyhtc)
[RLA concemed may take necessary action under Para 4.7 o HBP as per above decision 0f NORMS COMMITTEE.
[Case No.28/48/83-ALC1 2005 thv Name Stering Auslanes () il Munbai Hmm NoDated/A-ALCI010 ‘lsmu G Deferred
21042010
13 Qi 0153 050 0912 AN T D [GeNo ower e
| f27.11.2009
[Decision : The Commitce considered the case as per agenda and decided to refer the_applcation 10 Deptt. of C&PC(ChemDiv.) and Tor two weeks lted 01 5/52010.
[Case No.048/83-ALCT2005 [Py L D) [Meet No/Date S3-ALCT 20 Status Tramsferred o Di
21032010
m Qe 0183 050 O AM IO Hm File 0394 0 HAM 10 ‘ [ No/Dutc 0310549538 ‘lDe{el Date21 032010
7122009

[Decision +The Committee considered the case as per agenda and Cormittee decided to transfer the case to NC-11I (DES-1II) Division as the exportfem rekies to Pham..

[Case No.35/48/83-ALC1/2009 th\y “Name:Krishina Antioxdants (P) Lid, ‘ Meet No/Date:3/83-ALCI/2010 ‘ Status Case Deferred
21042010
s [Ty [GeNo [Deter Date
1122000
“The Commitice considered the case as per agenda and noted that comments is awaited from Deptt. of C&PC(PC Div.) and decided to the case for two y the case 5.2010.
[Case No.:1/40/83-ALC12009 ‘lr-ny ‘Name:CORTICA MFG(INDIA ) PVT LTD. [Meet No/Date 3/83-ALC12010 ‘Sunu,(‘-e Approved
f21.042010
KA [ Nor [oefer Dt
15122000
[Decision : The C and decided per FDIPP forwarded vide their U.O. No.Nil dated 21.4.2010 s under--
o rt liem Qu. [lmportItem Q.
" ‘Acrylonirie rbberzed cork | 1Kg | 1. Granulated Cork 0.629Ke
sheets & strips GRRCTOC
natural colour conaining. 2. Acrylo Nirik Butadiene:
Min.27.5% nitrl rubber & Rubber 0281 Ke
Min. 60% cork
RLA concemed may take 4.7 of HBP as per NORMS COMMITTEE.
[Case Mo 4BB3-ALC1 2009 ‘lm, NancE [ DUPONT INDIA PVT LIMITED ‘lMeel NoDuted/A-ALCI0I0 Hsum:ue Awrowed
1042010
[HQ File 01/83/050/ 0087/ AM 10 ‘ [RLA File 34240400015 AM 10 ‘lh: No/Date3410025873 ‘ [Deer Date:
15122000
[Decision : The Comittee considered the case as per agenda and deckled 1o approve the case as per_ writen comments of Dept. of C&PC(Chem Div,) forwarded vde their U.O. No.15022/3/2008-Chil dated 1.4.2010 as under--
17 Exportftem Qu. Tnport tem Q.
Curzate M8 72% WP | 1Kg I. Cymoxani Technial 95% | 0.0824 K|
(Cymoxanil 8%+ Minimuma.j
Mancozeb 64% WP) 2. Mancozeb Technical (on [ 0.653 Kg
100%a.i basis)
[RLA concemed may take 4.7 of HBP as per NORMS COMMITTEE,
[Case No.36/48/83-ALC1/2009 Hmny ‘Name:A M. Todd Company (1) Pyt. Lid, ‘ Mect No/Dute:3/83-ALCI/2010 ‘ [Status Case Deferred
21042010
15 FQ Fie 0183 050 00920 AMTo" Hm File 0394 GROVAM 10 ‘ [DeNo Dt 0310551255 unm. Date
16.122000
[Decision : The Commitie consilered the case as per agenda and decided to the case for two weeks for from the DC(SSI). i Tisted 0n 5.5.2010.

[Case No.30/48/83-ALC1 2009

[ oo s

et No Dty FEALCU2010
l21042010

‘ Status:Cae Deferred

» [forw s [T e e
[Decision : The Committee considered the case as per agenda and noted that comments & awaited from Deptt. of C&PC(PC Div.) and decided to_defer consideration of the case for two weeks for wants of comments. Accordingly the case may be re-listed on 5.5.2010.
[Cove Nod 4285 ALC3/009 [Pty NameCanga Rasayani (P Lo ‘;‘fﬁ TS ALC ‘sum\«:.su Deferred
o o S A Foe 93 o S o ANTD hﬁﬁ.e oA e
[Decision : The Committee considered pei nd d from Deptt. of C&PC(PC Div,) and decided to_defer consider for two nely listed on 5.5.2010.
(o Nomum AL 20D Py Name K. P Coemias (0 v 1. i KoL e v

o [HQ Fi 013050, 009 8 AN

‘lm File D304 SIS AM 0

[ No/Date03 0552297
lz3122009

Hmw Date

[Decision : The Commitee considered the case as per agenda and decided o

i four weeks for wanls of comments from the D/o C&PC (Chem.Div.). Acc the case may be re-listed on 5.5.2010.

[Case No38/4883-ALC1 2009

[Party Name Clariant Chemicals () i,

[Neet No/Date 85 ALCI2010
21042010

‘ Status:Case deferred

=I=IONV=1S(0]gl Are you a developer? Try out the HTML to PDF API

] [y [GeNor [Defer D
(2122009

[Decision : The Committee considered the case as per agenda and decided to from the Dlo C&PC (ChemDiv.). the case may be re-lsted on 5.5.2010.

[Case No38/4B3-ALCT 2009 ‘ll'my ‘Nane STERUING AUXILIARIES PVT LTD Fipaewaicran "Sllm\f-(- Approwa
f21042010

[RLx [GeNo! [Deter D

23122009

[Decision : The C agenda and decided per Dept. of C&PC(Chem.Div.) forwarded vide their U.O. No.14010/93/2007-Ch.IT dated 22.4.2010 as under:-

pdfcrowd.com


http://pdfcrowd.com/html-to-pdf-api/?ref=pdf
http://pdfcrowd.com/customize/
http://pdfcrowd.com

liem Q. Inport ltem Q.
Sterol 1205 (Lauy| TKg T, Lauryl Alcobol 0478 Ke
Alohol 3 mole 2. Ehylene Oxide: 0.542Ke
i jate)
Sterosolve BCEL TRe |1 nBuanol 0639 Ke
(Eihykne Giyeol Butyl 2. Eihylene Oxide 0.380Kg
Ether)
Sterosolve BCAR TKg T -Butanol 0465 Kg
(Diethykene Glycol Buyl 2. Ethykene Oxide: 0.554Ke
Eiher)
IR 4.7 of HBP as per above d FNORMS COMMITTEE.
[Case No./52/83-ALC12009 [Prty Name Rushil Décor Lid. [Meet No/Date 83-ALCU2010 Status Case Deferred
[21.042010 |
s ’?} File 01/83/050/00975/ AM 10/ HRLA File 08 24/040/00269 AM 10 HL: No/Datc:08 10085439 ‘ln:ru Date:
L1220
[Decision : The Commitie consilered the case as per agenda and decided to the case for four weeks for wants of comments from the Do C&PC (PC.Div.). Accordingly the case may be re-listed on 5.5.2010.

fc VAIALCI/2009 i T ‘

[Neet No/Dater3 55 ALCL20
1o

i
bs [erormm A [ s |

14012010
[Decision :The Committee considered the case as per agenda and noted ived on 16.4.2010 TA are get 0 be received. It was therefore deferred_for four weeks.. Accordingly the case may be re-lsted on 19.5.2010.

[Cove No 3RS ALCT 2009 [ G INDUSTRIES o e o
Bioe200

[FRQ e 0183 050 R 9 AN 0 | —— | r— |
1501200
[Decision : The Committce considered the case as per agenda and decided o approve the case as per writen comymens of Depit, of C&PC(Chem Div.) forwarded vide ther U.O. No.14010/642009-ChIl dated 22.4.2010 as under:-
Exportliem Q. Tmport liem Qi
e Rective Bhe R 1Kg [ 1. Bromanine Acid 0720Kg
(Reactive Bie 19) 2. Meta Base condense (Meta | 0.417 Kg
(CIN061200) Base VinylSulfone)
(Dye content 80%) 3. Copper Scrap 0022 Kg
4. Anthraquinone 2 Sulfone | 0.200 Kg
A
5. Caustc Soda Flakes 0227Kg
[RLA concemed may take necessary action under Para 4.7 o HBP as per above decision 0f NORMS COMMITTEE.
(Cone N A4/83-ALC 2009 [Party Name THERMAX LTD.. | |
21042010
27 HQ File 013 050 0820 AN 07 ”L\c No/Dute31 10091551
5012010
I i the per and decided 10 ideration of the case for four weeks sinc rom RLA/fim vide ktter dated 8.4.2010.. Accordingly the case may be re-lted on 19.5.2009.
oy Name PabieeInds. L1d, Mect No/Datey - ALC Status Case Deferred
l21042010
o8 Qi 0153 050 U088 AN I [RLA e 395 40,00325 AM 10 i No Datc 031055916
jo22010
[Decision : The Committee considered the case as per agenda and decided 10 refe the applation (o Deplt. of CAPC(PC.Div.) and_defer consideration of the case for two weeks. Accordingly the case may be re-lsted on 5/5/2010.
(Case No6/48/83-ALC1/2009 [Party Name:Pidiite Inds. Lid, "M«l No/DateV8-ALCI 2010 [Status:Case Deferred
[21042010
ho ry [ No/Datc [Defer e
jo22010
[Decision : The Committee consdered the case as per agenda and de Deptt. of C&PC(PC.Div) and for two weeks. Accordingly the case may be re-lsted on 5/5/2010.
[Cone No TR ALCI 2009 [ oA v ST,  — [ s
21042010
fRin e [pefer Date
1002010
[Decision : The Commitee considered the case as per agenda and decided 0 approve the case as per_ writen comments of Deptt. of C&PC(Chem Div.) forwarded vide their U.O. No. 14010/30/2006-Ch.Il dated 17.2.2010 as under--
Export Tiem Q. Tmportfiem Qi
30 Reactive Bick NNX | 1Kg 1. Aniine OF 0310Kg
(Dye content 70%) 2.H Acid 0208Kg
3.0Acd 0029 Kg
4. Meta Phenylene Diamin 4 | 0,078 Kg
Sulfonic Acid
5. Sodium Nitrte 0138 Kg
[RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
[Cane N9 4B B3-ALCH 2009 | —— | — |
21042010
bt [FQ e 015050 00893 A0 Hm Fil 172000 001X AMIS. Hm No/Dure 1710003052 um. Duc9052010
1200
[Decision :The Commitee consitered the case as per agenda and decided to the case for four weeks for from the Dlo C&PC (ChemDiv.). Accordingly the case may be re-lted on 19.5.2010.
[Cave NosT248/33-ALC1/2005 T T icet o Dute 85 ALCI/2010 Stntn
I 2104200
2 FQ Pl 0153 050 R ANTTO, | ——— | |
12200
[Decision :The Commitee considered the case as per agenda and decided to defer consileration of the case for four weeks for wanis of information for the fim (o the DIL dated 26/3/2010 isued by this offie. Accordingly he case may be re-lsted on 19.5.2010.
e BRALCU2009 Py [icet o' Date3 85 ALCT 20 g
104200
[0k 0183 050 7 AN | — s e
2200
[Decision : The Commi the b and deckled to appr per ‘Depit. of C&PC(Chem.Div) forwarded vide thei U.0. No. 14010/372009-Ch 1l dated 22.4.2010 as under-
53 g
Export ltem. Ty [import Ttem [y ]
Chiorinated Paraffin TKg 1 Paraffin (Cro-Can) 0493 Kg
(Chorine Content 51% to 2. Chlorine 0919Kg
55%) 3. Epoxy Stabiizer 0.010Kg
RLA 4.7 ofHBP as per NORMS COMMITTEE.
Bm ol AHBRALCI 2009 | | — | ——
21042010
m Hm Hm No/Durc 051025553, um. Due
(ERET)
[Decision : The Commi he p and deckled t0 appr per wi 'DIPP orwarded vile ther U.O. No.Nildated 21.4.2010 as under-
Export ltem
SNo Descripion of tem Quaniiy
T ‘Asbestos Moukled Brake Lining (conamg min. | 220,000 K.
25% Phenolic resin and min. 70% ashestos)
2 ‘Asbestos Brake Lining (Rubberised wih Nirie 68250 Kg
Raubber) containing min. 70% asbestos and min. 22%
Nirik Rubber
E “Asbestos Free Brake Liing 215,000 Kg
Containing min. 22% Phenolkc Resin, 19% Fiber
Gass, 14.8% Carbon steel fbre, 2.5% NBR. 3%
Kevar Aramid Pul, 15% Composie mineral wool
and 9.
7 ‘Asbestos Free Roll Linings 20000 Kg
. 16.7% Phenolic Resin, 24% Fiber
Ghass, 33% NBR. 2.2% Kevhir Aranid Pup, 7%
C 5 4% Graphie Powder
Iimport ltem
b
SNo | Description of liem T Quaniy ]
I [ Phenol [/55000.000Ke. ]
l “Asbestos Raw in different Grades/Asbestos Yam | 154000000 Kg ‘
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sbestos Raw in different Grade/Asbestos Yam | 47775.000 Kg.
ik Butadine Rubber (NBR) 15015.000 K
47300000 K
bre Glass Chopped Strands 40850000 K
w Carbon Steel Fibre 31820000 K
“Acrylonitik Butadiene Rubber/Nirle Buadiene | 5375.000 Ke.
Rubber
evlar Aramid Pulp 6450 000 K;
0 C 32250000 Kg
I Graphite Powder 20425.000 K
2. henol 3340.000 Kg
B ‘Acrylonirik Butadene Rubber Nirie Butadine | 6600.000 Kg.
ubber
iZ ore Glass Chopped Strands 800,000 Kg
1. eviar Aramid Pulp 440.000 Kg
i6. C 1400.000 Kg.
17 Graphie Powder 500,000 Kg
RLA i 4.7 of HBP as per ion of NORMS COMMITTEE.
[Case No.:15/48/83-ALC1/2009 thy Namc:ARTEK SURFIN CHEMICALS LIMITED. ‘ Mect No/Dute3/83-ALCI/2010 ‘ [Status Case Deferred.
1032010
35 FQ Fie 01783 050 00899 AN IO Hm File 03040 MBAM 10 ‘ [ No/Dutc 0310560083 ‘lmm Date 19052010
o200
[Decision +The Committee considered the case as per agenda and decided to defer consileration of the case for four weeks for wants of comments from the D/o C&PC (Chem Div.). Accordingly the case may be re-lited on 19.5.2010.
[Case Not6/48/83-ALCT2005 T PVILTD. [Meet No/Date S3-ALCU 20 g
I 1042010
[FQ e 0183 05000900 ANTO Hm File 0394 GBI AM 0. ‘ [ o Durc 0310560074 ‘lmm Dute
202200
[Decision : The Comit the » and decided 10 appr per Depit. of C&PC(ChemDiv.) forwarded vide their U.O. No. 14010/5072006-Ch.Il dated 22.4.2010 a5 under:-
Export ltem Q. Tnpor ltem Q.
36 Antiount —Organic | 1Kg | As Approved by NC Tdo-
ixture Trade Name DA
2301, DA 2303
Containing 83% Mix
Xykene 7% 4 Hydroxy
o
RLA ssary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
[Case Mol WY ALCT2005 Hmy ‘Name DORF-KETAL CHENICALS INDIA PVT LTD. HM::! o Dated RALCT0T0 ‘lsmu-&w Ao
21042010
[FRQ e 013 050 00901 AN Hku File 03,94 G0 RS AN [ No D03 10560077 ‘lncrmm
20200
[Decision : The Commitce considered the case as per agenda and decided to approve the case as per written comments of Deptt. of C&PC(Chem.Div.) forwarded vide their U.0. No.14010/50/2006-Chl dated 22.4.2010 as under--
Export ftem Q. Tmpor ltem Q.
‘Antioulnt Trade Name: | 1Kg | As Approved by NC “do-
7 UOP 3452/DGS 109
Containing
() 75% of N-N-Di-Sec-
Butyl Para
(i) 25% of 26, di-ertary
butylphenol (75¢
RLA i 4.7 of HBP as per ion of NORMS COMMITTEE.
[Case No.:18/48/83-ALC1/2009 Hley ‘Namc:UNITED PHOSPHORUS LTD. ‘ [Meet No/Date:3/83-ALCI2010 ‘ Status:Case Approved
21042010
[FFQ e 0183 05000902 ANTO Hm File 03,95 GRINSSUAM 0. [ No/Durc 0310560153 ‘lmm Date
1502200
[Decision : The Commi the » and decided 10 appr per wii ‘Dept. o CAPC(Chem Div) forwarded vide their U.O. No. 15022126/2004-ChIl dated 21.4.2010 as under-
Exportltem Qu Tmpor ltem Q.
s “Acifuorken Sodum (42- | 1 Kg T. Meta Hydroxy Benzoe Acid | 0.267 Ke.
46%) 2.3.4-Dichoro Berv 0450Kg
Trfuoride
3. Dimethyl Sulfoxide: 0213Kg
4. Tohene 0.800Kg
5. Buyl Acetate 0.150K;
[RLA concemed may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
(Case No:19/48/83-ALC1/2009 [Party Name:A, M. Todd Company India Pvt, Lid, lM«x No/DateVE-ALCI2010 lsum:cue Deferred
21042010
39 Huu i No/Donea Hm =
[Decision : The Commitee consilered the case as per agenda and decided to the case for two weeks for Trom the DC(SS). s be re-fsted on 5.5.2010.
[Case No.20/48/83-ALC1 2005 thy ‘NameA M TODD COMPANY INDIA PRIVATE LIMITED | ‘ Status:Case Deferred
2104200
40 Qe 01783050 004 A T fRin [GeNo oot
16022010
the case as p o defer the case for four weeks for from the D/lo C&PC (Chem.Div.). Accordingly the case may be re-lited on 19.5.2010.
[Case No.2248/83-ALCT 2005 thv Nane BAVER CROPSCIENCE LIMITED ez oAty |
21042010
n FQ Tl 0153 050 009 AN T D [ No Datc 0310560557 ==
I o200
[Decision :The C the case as p © the case for four weeks for wants of information from the fim to the DI ssued on 20/472010 by Deptt. of C&PC (ChemDiv.). Accordingly the case may be re-lited on 19.5.2010..
[Case No.3/52/83-ALC12009 thv ‘Name PIDILITE INDUSTRIES LIMITED ‘ [Meet No/Date 83-ALCU2010 |
21042010
=3 [HQFile 01/83/050:00973/AM10¢ Hm File 03/95/040/0053 AMI10 HL: No/Date:0310563322 ‘ln—m Date: 19052010
jos03 2010
[Decision :The Committee considered the case as per agenda and decided to the case for four weeks for from the Do C&PC (PC.Div.). Accordingly the case may be re-lted on 19.5.2010,
\im NoA/SIAYALCI2009 Hley ‘NamePIDILITE INDUSTRIES LIMITED ‘ [Meet No/Date B3-ALCU2010 ‘ Status Case Approved
21042010
I Hm ‘ [T No Dt 0310563353 ‘lmm Date
jos03 2010
[Decision : The Comit the D and decided 10 appr per wii ‘Deptt. of CAPC(Chem Div) forwarded vide their U.O. No. 14010/74/2008-Ch.II dated §.6.2009 as under:-
Exportltem Qu Tport ltem Q-
Pigment Viokt 23 TKg I. Carbaroke 0415Kg
Dispersion having. 2. Di-Ethyl Suphate 0465 K
o 314 . 0310Ke
1% (Pigment vioket 23 4. Sulphur 0217Kg
dispersion INP) 5. Potassium Hydroxide 0403 Kg
6. Methanol 0.620Ke
7. Benzene Sulphonyl Chioride | 0.140 Kg.
Choranil 0.190Kg
9. Alkyl 0.080Kg.
[RLA concemed may take necessary action uner Para 4.7 o HBP as per above decision 0f NORMS COMMITTEE.
[Case No.:1/52/83-ALC1/2009 Hl’any ‘Name SYNTHITE INDUSTRIES LIMITED HMeel No/Dute3/83-ALCI/2010 ‘ Status Case Deferred
21042010
b Qe 0133050 0071 AM T fRin [ No/Dure: 1010037590 [beferDate: 1905 010
o310
[Decision :The C the case as p o defer the case for four weeks for from the Spices Board. may be re-lted on 19.5.2010.
[Case No.2/52/83-ALC12009 Hm Nane SYNTHITE INDUSTRIES LIMITED HMeel NoDuted/A-ALCI010 ‘ Status Case Deferred
21042010
s G Tl 0183 050 0972 ANTo R [ No/Dute: 010037591 [ower Dt 19052010
| Yy
[Decision :The C the case as p © the case for four weeks for wants of comments fiom the Spices Board. Accordingly the case may be re-lted on 19.5.2010.
[Case No:6/52/83-ALC12009 Hmv ‘Name PIDILITE INDUSTRIES LIMITED ‘ [Meet No/Daie 83-ALCU2010 ‘ Status:Case Approved
21042010
’?} File 01/33/050/00976/ AM 107 HRLA File 03/95/040/0007F AM 10 ‘ lLicNo/Date 0310563842 ‘lnﬂcr Date:
10032010
[Decision : The C the case as and decided 10 appr per ‘Dept. o CAPC(Chem Div) forwarded vide their U.O. No. 14010/122/2004-Ch.Il dated 29.1.2009 on repeat basis as under-
. [Exportiiem [Qy. Timportitem Tou- 1
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[* Pigment Red 188 1Kg 1. Naphthol ASOL 0.464 Kg.
(C1No.12467) 2.2.5 Dichioro Anikdo 5- 0535Kg
(Acrolic Fast Carmine Carboxy Methyl Anthranihte
R) 3. Sodium Nitrte 0.116Kg
RLA i 4.7 of HBP as per on of NORMS COMMITTEE.
[Case No.:7/52/83-ALC1/2009 thy Namc:GANGA RASAYANIEP. LTD. ‘ Mect No/Dute:3/83-ALCI/2010 ‘ Status Case Deferred
21032010
oy [FQ i 01505000977 AN Hm File 0354 040 0056 AN [ No Datc 031056473 |nm. Duc9052010
103200
[Decision :The Commitee considered the case as per agenda and decided to defer consileration o he case for four weeks for wans of comments from the Dio C&PC (PC.Div.). Accordingly the case may be re-fsted on 19.5.2010.
[Cone Naws23-ALCH 2009 ‘ [icet o' Date 85 ALCI 20 ‘ g
104200
s [FQ e 0153050 00978 AN ‘uwm o ‘ch{uDuc Ba0
1203200
[Cave No9/52B3-ALCU 2009 H TELNITED, icet o' Date 85 ALCT/2010 ‘ StatuCase Deferred
104200
o Qe 0183 050 00979 AMIo. Hm File 022400 L AN ‘uwmmmm\mw ‘lDelelDale Ha00
1203200
[Decision : The Committee considered the case as per agenda and decided 1o appliation rfer o Deptt. BT for comments, The case s defer for four weeks for want of hard copy of the appleation from RLA. Accordingly the case may be re-listed on 19.52010
[ 2RALCH2009 H ‘ [icet No'Date3 85 ALCT 20 ‘l
104200
o Qe 01/55/050 00950 AN Hm Tl 1020 0TS AN ‘uwmm 010037675 ‘lmmmm T
1203200
[Decision :The Committee considered the case as per agenda and decided o defer consideration of the case for four weeks for wanis of comments from the Spices Board. Accordingly the case may be re-lsted on 19.5.2010.
[Case Mol ST ALCT2005 Hmy T HM::! NoDated R ALCTOT0 ‘ iatus Cane Approved
21042010
[FRQ e 183 050 R AN O Hm Fil 0524 0K 0B ANID ‘uwmx:m]mw “M.mm
1203200
[Decision : The Committce considered the case as per agenda and decided to approve the case as per writlen comments of Dept. of C&PC(Chem Div.) forwarded vide their U.O. No.14010/30/2009-Ch.Il dated 5.4.2010 s under:-
51 Export ftem Q. Tmpor Ttem Q.
Chioinated Parafin Kg 1 Parafin (Cro-Coo) 0.595Kg
(Chorine Content 40% o 2. Chlorine 0840 Kg
45%) 3. Tin Stabilzer 0.010Kg
[RLA concemned my take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
[Case Not 25283 ALCT2009 Hmy Name SILVER OAK LABORATORIES PVT LT ‘ [Meet No/Date 85-ALCU2010 ‘ Status Case Deferred
104200
52 QP 0153 030 BRUAN IO Hm Fil 0524 0K 00T ANTD ‘uwmx:mwmzsl ‘lmc.mu Ha000
1203200
[Decision :The Commitee considered the case as per agenda and decided o for four weeks for o the DIPP. i
f ARSALCI2009 Hmy HM:;: NoDats 385 ALCI 20
1042010
5 [HQ e 01551050 00983 AN Hm Fil 1024 0003 AN ‘uwm:: ol ‘lm.m T
1203200
[Decision :The Commitee considered the case as per agenda and decided o for four weeks for from the Spices Board. ngh y be re-lsted on 19.5.2010.
[Case No.i14/52/83-ALC1/2009 th\y ‘Name TYTAN ORGANICS PVT. LTD., ‘ Meet No/Date:3/83-ALCI/2010 ‘lsnm:cm Deferred
21042010
s [Ty [GeNor oo
1203200
[Decision :The Committee consiered the case as per agenda and decded to the case for four weeks for wants of comments from the D/o C&PC (Chem Div). Accordingly the case may be re-listed on 19.5.2010.
[Case No.s15/52/83-ALC1/2009 H!‘-ny ‘Name:BERGER BECKER COATINGS PVT.LTD, HMeel No/Dute3/83-ALCI/2010 ‘lsmn:cm Deferred
1032010
55 QP 0153 050 GRS AN IO Hm HIan ‘llkl
1203200
[Decision :The C: he case as per © the nd fim. on 1952010
[Cave Nos16/5283-ALC1/2005 thy ‘Name KIRAN GLOBAL CHENTS LIMITED. [ ‘ Status:Case Approvd
21042010
QP 0153 050 PR AN T Hm [GeNo ‘ll)dml)nxc
1103200
ss [Decision : The Committee considered the case as per agenda and decided o approve the case as per writien commens of Deptt, of C&PC(Chem Div.) forwarded vile heir U.O. No.Nil dated Ni_recommending the case as per SION A-1189, as under-
i liem [Oy.  [inpor liem [ow._ ]
‘Sodium Silicate [1Kg | Soda ash [0500Kg 1
RLA 4.7 ofHBP as per NORMS COMMITTEE.
[Cave Nost/383-ALCI/2010. ‘ley Name K K FOLYCOLOR () LTD. [ieet No Dute 85 ALCI2010 ‘lsmn:me Deferred
03200
57 FQ Pl 0153050 056 AN 11T Hm File 0220000022 AN ‘ [ No Datc2 0140651 ‘lnem Duc9052010
7042010
[Decision :The Committee considered the case as per agenda and decided to the case for four weeks from RLA and firm. on 1952010
[Cone No-2/383-ALCI/2010. th\y Name \IVIMED LABS LMITED ‘ [icet o Dute 85 ALCI2010 ‘lsmu;mu Deterred
5200
8 [FQ ik 0135050 00057 AN/ Hm File 0924 0K 0S4 AN ‘uwmm i ‘lmfelmln I
042010
[Decision :The Commitee consiiered the case as per agenda and decided to defer consileration of the case for four weeks for want of hard copy of application from RLA and fimn. Accordingly he case may be relsted on 19.5.2010
[Cove Na83-ALCIZ010 H T ‘ [icet o' Date 85 ALCI 20 ‘ls
104200
50 [FQ e 015050 00058 AN/ Hm File 0524 0K 0S8 AN Hm No/Dutc 0510262023 |Dc{elDuc Ba0
04200
[Decision :The Comittee considered the case s per agenda and decided to defer consideraton of the case for four weeks for want ofhard copy of application from RLA and firn. Accordingly the case may be relsted on 19.5.2010
[c SALCU010 Hmy NameoA M ‘ [icet o' Date 85 ALCT/20
200
60 Qe 0183 050 00039 AMITT Hm File 0354 0001 3UAMID Hm No/Du 031056597 ‘lDelelDale Ha00
o 0u2000
[Decision :The Commitee considered the case as per agenda and deciled to defer consideration ofthe case for four weeks for want of hard copy of appiication from RLA and fim. Accordingly the case may be relsted on 19.5.2010
e L2010 Hmy i ‘ icet No'Date3 85 ALCT 20 ‘l
2010
o Qe 01/55/050 00030 AN/ Hm Fil 0354 0K R AN [ No Datcs 056ws2r ‘lmmmm T
042010
[Decision :The Committee considered the case as per agenda and decided o defer consideration of the case for four weks for ws ind firm. Accordingly the case may be relsted on 19.5.2010
e 3-ALCI2010 Hmy NameK . HM::(NWD-I:I/)(!—AIL‘I BT ‘ls
1042010
3 [FQ e 0131050 00030 AN/ Hm Fil 0354 0K O IRANID [ No/ Datcs 0568527 “M.mm Ha000
042010
[Decision :The Commitee considered the case as per agenda and decided o for four weeks o v d fim. the case may be relsted on 19.5.2010
[Case No7/3/83-ALC1/2010 H ROSSARI BIOTECH LTD ‘MccleT)‘ch/X!—Al(‘l 2010 ‘Smnzcne Deferred
D200
6 Rix e oo
042010
[Decision :The Committce considered the case as per agenda and decided to Fihe case for four weeks for nd fim the case may be relsted on 19.5.2010
[Case No83T-ALCI 2010 [ oA Rt TN D | |
21042010
o4 oy [CeNo oo
s 042010
[Decision The C the case as per the nd fim. on 1952010
[Case No9/3 - ALCI 2010 Hl’-ny ‘Name HERBERT BROWN PHARMACEUTICAL & RESEARCH LABS [
21042010
65 Rix [CeNo oo
042010
he case as per © the for from RLA and fim. on 1952010
[Cave No10AR-ALCT 2010 H!‘my ‘NameIAY CHEMICAL INDUSTRIES LTD.. | ‘ Statu:Case Deterred
2104200
66 FQ e 01783 050 00035 AM T le H.g o ‘lm
042010
[Decision :The C the case as p © defer the case for four weeks from RLA and fim. on 1952010
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[Cave NoAIBARI-ALCT 2010 [ e DoUSTR | e nerma
2104200
67 Qe 0130500005 AN T | |
o200
[Decision The C e case as p © the case for four weeks from RLA and fim. 0n 1952010
[Cave No1 1AB3-ALCI 2010 [ R A o | — s o
2104200
[FQ il 01/83/050/00046/ AM 11 HRM File 09724040 00523 AM10° HL: No/Date: 0910041602 ‘ll‘rfcl Date:
w0200
[Decision : The C the » and deckled (0 appy per ‘Deptt. of CRPC(Chem.Div) forwarded vide their U.0. No.15022/1472005-Chl dated 21.4.2010. as under-
Export Tiem Quy. Trport Tiem Qi
(68 Fenbuconazole Technical | 1 Kg 1. Para Chioro Styrenc 0.784Kg
2. Bengyl Cyaride 0741 Kg
3.12.4 Triumke: 0513Kg
4 Litium Amide 0010Kg
RLA 4.7 ofHBP as per NORMS COMMITTEE.
[Case No:12/3/83-ALC1 2010 thy “Name:NAGARIUNA AGRICHEM LTD. ‘ IMeet No/Date:3/83-ALCL2010 ‘ Status:Case Deferred.
2104200
69 [FQ e 015050 00037 AN/ Hm File 09200005 L AN Hu: No/Dutc 0910041603 unm. Duc9052010
o200
[Decision :The Committee considered the case as per agenda and decided to ‘the case for four weeks from RLA and firm. lited on 19.5.2010
[Case No13/3/83-ALC1 2010 thy Name:B & A MULTIWALL PACKAGING LTD. ‘ [Meet No/Date:3/83-ALC12010 ‘ Status:Case Deferred
2102010
0 FQ Pk 0153 050 AN ANTT1/ Hm File 022400000285 AN Hm No/Duc 0210175 ‘lDdelDue Ha 00
o200
[Decision :The Commitee consiiered the case as per agenda and decided to defer consileration of the case for four weeks for want of ard copy of application from RLA and fimn. Accordingly the case may be relsted on 19.5.2010
[Cane N 43B3-ALCU 2010 | | I
104200
ul Qe 015050 00089 AN 1/ | —— | |
o200
[Decision :The Comittee considered the case as per agenda and decided to defer consideraton of the case for four weeks for want o hard copy of application from RLA and fimn. Accordingly he case may be refsted on 19.5.2010
e BALCU2010 | [icet No'Date 85 ALCT 20 F
104200
2 Qe 015050 00050 AN 1/ | —— | —  ——
o200
[Decision :The Committee considered the case s per agenda and decided to defer consideration of the case for four weeks for want o hard copy of application from RLA and fimn. Accordingly the case may be relsted on 19.5.2010
e L2010 I | I
104200
73 QP 0153 050 GRS ANTTT/ | — [ No/ Date 010038 46  ———
o200
[Decision :The Commitee considered the case as per agenda and decided o for four weeks for v fom RLA and fim the case may be relsted on 19.5.2010
[ AALCIZ00 I B cva0 I
21042010
4 HQ e 01/55/050 00052 AN 1/ | [e-No/ Date DIO038 45
0200
[Decision :The Commitee considered the case as per agenda and decided o the case for four weeks for ws d fim, the case may be relsted on 19.5.2010
[Case No:19/3/83-ALC1 2010 thy ‘Name BERGER BECKER COATINGS PVTLTD. ‘ Meet No/Date:3/83-ALCI/2010 ‘lsnm:cm Deferred
21042010
s k% [LeNo! oo
o200
[Decision :The Committce considered the case as per agenda and decided to the case for four weeks for nd fim the case may be relsted on 19.5.2010
[Case No-205R3-ALCI 2010 | |
1032010
7 0 Pk 0153 G50 00055 AN 1T = | =
120200
[Decision :The C the case as per © the nd frm on 1932010
[Cave No21S-ALCI 2010 Hl’mny Nane KHVATI CHEMICALS PV, LTD. [ieet No Dute 55 ALCT 2010 ‘ Stats Case Approwd
it
QP 0153030 36 AN 1T = [GeNo
1304200
[Decision : The Commite considered he case as per agenda and decided 10 approve the case as per wrilen comments of Deptt. of C&PC(Chem Div.) forwarded vile their U.O. No.14010/722009-Ch1l dated 28.1.2010 on repeat bass as under-
Export It Qo Tmport ftem Qi
- Optical Whicring Agent, | 1Kg | 1. Cyaurc Chioride 0.066Kg
C.1Fhuorescent Brightner 2. Aniine 2,5-Disuphoric Acd | 0.091 Kg
264 (Lemonite BFA) 3..4.4-Diamino Stibene, , 2.2-
(Assay 20%) Disuphoric Ackd 0067 Kg
Dictrarokmine
5. Polyethylene Giyeol 0038 Kg
0340Kg
Re i 4.7 ofHBP as per NORMS COMMITTEE.
Date20.04.2010 5.5 Mokan
PhceNew Delhi Foreign Trade Development Officer
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